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I TAMIL NADU] ACT No. 38 OF 19642,

THE [TAMJL NADU] STATE LEGISLATURE (CON
TINUANCE OF USE OF ENGLISH LANGUAGE
ACT, 1964 | SR

[ Roceived the assent of the Governor on the Sth Decern
ber 1964, first published in the Fort St. George Gazett
on the 9th December 1964 (Agrahayana 18, 1886).]

An Act to providefor the continuance of the use of the English 3
language for the transaction of business in the Stat
Legislature. :

Be it enacted by the Legislature of the"3[State of Tamil
fN?du] in the Fifteenth Year of the Republic of India as
ollows : — '

1. () This Act may be called the '[Tamil Nadu]}
Statelléeiislature (Continuance of Use of English Language)s;
Act, 1964. T .

s (2) It shallcome into force on the 26th day of Janua
1965. '

2. Notwithstanding the expiraticn of the period of
fifteen years from the commencement of the Constitution;
the Englisii Languase may continue to be used for th;
transaction of business in the Legislature of the 3 State
of Tamil Nadu].

1 These words were substituted for the word “Madras”
1amil Nadu Adaptation of Laws Order, 1969, as amen?lsedbg; x
Tamil Nadu Adaptation of Laws (Second Amendment) Order, 1969, -

2 For Statement of Objects and Reasons, see Fort
Gazerte Extraordinary, dated the 8th October 1964, Pa(;: I\?iszf:‘t)g;
3, page 348. P

3 This expression was substituted for the expression **
Madrgs; ll))yﬂtlheTTax?}i;I l\ilad?\ él\daptation of Lagvs Sggéler 189%1;e ::
amended by the Tamil Nadu Adaptation of Laws ¢ .nde
ment) Order, 1969, aws (Second Amend i





